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U ‘ ' CENTHAL ALwINISTRATIVE TRIBUNAL
- SHAHAT BAMCH: s SULAFATI, 5

- ORIGTONAL Arsi .10 NO: 1937%/

Moo, PETITION/ REVIEW + PPLICATION4CONT, PETIT‘ION NO.

b
M A-‘*v&« <’nm=§3 APPLICANT(S)!

- VEILSUS ‘
.o.v'ooooi'outn.nAtc(v\g*c;\nQwa\o0‘0%@%;"000‘ RE?’PONDEI\IT(S)
\ ‘}\ .
; | .
17.8.95 . Mr Adil Ahmed for the applicant
Yhis appication 1 1y B Mr S.Ali,Sr.C.G.5.C Fdr the
a"”; z?derthm time. }‘respondents. ‘
eposited ‘;djw T Learned counsel for the appli-
PO/BDNO»E%?"‘} J}cant desires to amend the 0.A. which
‘E?d ?1%8'&)“ %13 not yet admltted Leave granted.
y Amendment to be carried out wlthln 1

; o . 1“4 L . week., The matter pertains to Smgle ’
. . I.Mww © Bench,
T » . W o ~ Adjourned to 30.8, 1995 bef‘ore

f Single Bench for admission.
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|
|
. l&[/Cdm %
. /K/ i Member Vice=-Chairman
Zad )
e pg 7
. » {
{
- } Co ' s ’
)
30,8795 Mr Adll Ahmed for the applicant.
. % Mr S.Ali,ST.G.G.S.C for the
g‘\‘f&u\, 433. \ ¥ %R )"i R -Dg_ respondents on notice, A
T A 4 W‘Mf i The O,A, is admitted and taken
‘w‘-. { up for final orders;

i Y

m ‘, o ) % The O,A, is allowed in ferms
{ of the order No order as to costs.
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pe CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ::: GUWAHATI-5,
0.A, NO, 153 of 1995,
f\ .
) ) " DATE OF DECIsIon 30-8+1995,
Shri Anil Kumar Das . (PETITIONER(S)
Mc Adil Ahmed , ' - ADVOCATE FOR THE
, PETITIORER (8) -
VERSUS - [
"T?’! : ~ . : .
' Union of India & Ors,! | s . RESPONDENT (8)
Mr S,Ali, Sr.C.G.S.C ' | - ADVBCATE FOR THE

- = g RESPONDENT (S)

THE HON'BLE JUSTICE SHRI M.G, CHAUDHARI, VICE-CHAIRNRN
| XHXEOUMDIKKEK

. 1. Whether Reporters of'local papers may be allouwed to
AR A : see the Judgment ? o
) 2. To be referred to the Reporber or hot ?

3. Whether their Lordshlps wish to see tre fair copy of
the judgment ?

4, Whethér the Judgment is to be Clrcula+ed to the other

Benches 7 ; .

Judgment delivered by Hon'ble Vice~Chairman.

N

N

.



GENTRAL ADMINISTRATIVE TRIBUNAL,GUNAHATI BENGH.
Original Application No. 153 of 1995,
Date of Order : This the -30th Day of August,1995."

Justice Shri,M.G.Chaudhari;Vice-Chairman. C

Shri Anil Kumar Das,

Draftsman Grade II, ;

Assam Aviation Works D1v131on, _ . '
C.P.W.D.,Guvahati=15, . d o . Applicant.

By Advocate Shri Adil ‘Ahmed
- Versus - ’

1,  Union of India :
represented by the Director General of Works,
¢JoP.W,D. ,Nirman Bhavan,
New Delhi-ll00ll.,

2. The Superintending Engineer,
Assam Central blrcle,
C.P W D.,Guwahatx-Zl.

3.’ The Executive Engineer,
Assam Aviation Works D1v151on,
G.P.W,D.,Guwahati=l5,’

By Advocate Shri S.Ali,Sr.C.G.S.G. - ) \

ORDER ( FOR ADMISSION)

— O mam  ay  ey

CHAUDHART J. (V.G)

Heard Mr Adii Ahmed.for.admiésionf In my.opinion the
0.A.' can be/ disposed of at this stage itself, O,A, is formally °
admitted. Mr S.Ali,Sr.C.G.S.C waives notice for the respondents,’
, In the facts of the case.written statement dispensed with,’ .
"G;A. taken up for final ordéré?
2, The applicant is working as Draftsman Grade-II in
the Asséﬁ Aviatibn Works Division, C,P,W.DJ,Guwahati. He was
served with the memorandum dated 30.6.93 {Annexure-l) conveying
the adverse remerks in the assessment report relating to the |

period from 3,1;91 to 31,3.,91, The adverse remerk casts a

contd,.. 2./

wa



-24—

~
__“2&‘

doubt on his integrity. According to the applicant this

—\.

remark isﬁg§i3§ unjustified and unwarranted end it was
also}coﬁmunicated after a long lapse of time.' The memorandum
ifsel% stated that if so desireAthe applidhnt may submit
a representatieniggainst the adverse reﬁerks conveyed fhere-
under within 45 days from the date of its communication.’ The
applicant submitted his;representation on 23.7.93, (Annexure-1(a}.
After pointing out varlous c1rcumstances he stated in the - )
said representatlon that he vehemently protests against the
adverse remark regardlng hlS integrity and requested that the |
same may be withdrawn or expunged.' The representatlon was
addressed to the Superlntendlng Engineer, Assam Central Circle,
C.P.W,D, ,reSpondent No.a through the Executive Englneer ~The -
Executive Engineer forwarded the same on 21.4.94 to the
Superintending Engineer for neceseary'action,‘vide Annexure=2,
The applicant sent a reminder on 20,4.,94 and reqﬁested for
early redressal of his grievances; Further representation
dated 13.,%.94 was forWareeq was—forwarded to respondentvNo.z
by the’Exec;tive‘Engineer on 14,6. '94 vide Annexure=~2(a).
Anbther representation was forwarded(g% the Executlve Engineer
bWM"‘-‘%
~on 26, 12, 94, vide Annexure-2(b).’ In his forwardlng letter the
Executive Engineer made a reduest to respondent No.2 that the
caee of the applicant be decided urgently as he was suffering
qndue hardship for want of non-clearence'of—his E.B. caee
~and his represeﬁtetionIWas still pending.' Similar request was
made by the Executive Engineer in his letter to the Chief
'Engineer(NEZ)'dafed 22.'4,'s5 forwarding yet another represen-
tation of/theeapplicant dated 21;%;95 to him., Annexures 2{e)’
and (f) show that the éxecutive Engineer had also requested
the Executive Engineer (HQ) and the Suﬁerintendihg Engineer,

Delhi Central Gircle-vIII, G.E.W.D to decide the representations

/Q¢42<"‘ ‘ R contd, 3eeee



of the applicant esrly. It was pointed out that the the
Engineering Drawing Staff Association was pressing hard

for finalisation of the appllcant's E.B. case., Insplte of

the aforesaid communication the respondent No.,2 or the
superior authoriﬁies have not sfill di§posed of the represen=
tation of the applicant on merits which.was initially filed
on 23;7.93.f A period of two years has already elapsed and

it is unfair to the applicant to deny him the advantage of

early decision on his'rgpresentationﬁ That there has been:®
some urgency in the matter as'has been bpinted out by the
Eﬁifgzzv$bgﬁgjﬁzsr t%,fﬁ? superlor author1t1es time and againe.
Thet The applicant has still to know the fate ‘of his
representatlon. Unless the representatlon is decided by the
concerned authorities after con51dering the grounds pointed
out by the applicant for withdrawal or expunging of the
adverse remerks it is- dlfflcult for. this Tribunal also to

go. on merlts of the claim of the applicant and speedy relief
thus cannot be available to the applicant,
3.! I am therefore satisfied that it 152f1t case in
which the representation of the applicant should be dlrected
to be disposed of early. ‘

4, ‘In the result, the respondent No.2 is directed to
decide the representation of the applicant initially filed :

on 23,7.'93 tegetber with the eonseduent representationgon

merits within a period of 2‘months from the date of receipt I

copy of this order by him.fThe decision taken shall:ébmmunicate
to the applicant as soon as it is taken. If the applicant is‘
aggrieygd by the said decision he willvbé at liberty to

parsue his remédigs in accordance with the law as he may be

A

advised including approaching this Tribunal for relief]

&Aj%/ ' contds 4....
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0.A. is aécordingfyﬂal owed,' No ord
order be supplied to the learned Advocate

er as to costs.

Copy of the
Mr S.Ali,Sr.C.G.S.C.

7

W'

( M.G.CHAUDHARI )
v ICE-GHATRMAN

of the applicant as well as to

\
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E CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWANATI BENCH AT GUWAHATI

153 of 1995

Anil Kumar Das

-Vs=

eesee Applicant

Union of India and Others

oo .'. Respondents

INDEX
Sl.No. Particulars Page NoO.
1. Application ~ - - - "\‘—kob i
2. Verification -— ~ =T T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH- AT GUWAHATI -
Application under Section 19 of the Admiﬁistrative Tribunal
' Act, 1985. -
Case No. O.A,  of 1995
N Between |
Anil Kumar Das «e. Applicant
‘S o . .
Union of India and others
. +¢+ Respondents.
1. Details of the Applicant
1. Name of the applicant :- Shri Anil Kumar Das
11, Father's name := Late Chintaharan Das
III. Designation & Office  := Draftsman Grade II,
' in which employed. . Assam Aviation Works Division,
. C‘QPQWQDQ ,Guwahati“159
- IV, Address for Service of .

all notices s~ Assam Aviation Works Divisim

C.P.W.D. ,Guwahati=15.

2, Particulars of Reépondents

1. Name and/or designation
:~1. Union of India,
of the Respondents _
: represented by the
the Director General of
works,C.b.W.D.;Nirman Bhavan,
New Delhi-110 011,

2. The_Superinténding Engineer,
Assam Central Circle,
C.P.W.D,,Guwahati-21,

3. The Executive Engineer,

Assam Aviation Works Divisiam,
C.P.W.D. ,Guwahati=-15,

.p/3. .
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3. Particulars of the order against which the

\

application is made,

The application is filed for Expunction of A4verse
remarks in confidential Reports of applicant's for the
period from 8,1,91 to 31.3.91 vide letter No.5(7)/Acc/AR/
Conf/175 dated Guwahati the 30th June,1993 passed by the
Executive Engineer (HQ) Assam, Central Circle,C;P.W.D.,

Assam Aviation Works Division,

4. Jurisdiction of the Tribunal,

The applicant declares that the subject matter of the
order against which he wants redressal is within the

Jurlsdlctlon of the Tribunal,

S. leltatlon.
The applicant'further declafeslthat the application is
within the limitation prescribed in Section 21 of the
Administrative Tribunal Act,1983,

6., Eacts of'the Case:

The facts of the tase are given below :-

6.1 That your applicant is an Indian citizen bybirth and
as such he is entitled to all the rights and pr1v;1eges

guaranteed under the COnstitutlon of India, .

6.2 That ydur,applicant was appointed as Draftsman

~ Grade 4III in the Assam Aviation Works Divssion, C.P.W.D.
Guwahati Airport on 24.12,.64, He refidered his service there
upto 1987 without any blemish. In 1988 he was transferred
and posted af Assam antral Circle, C.P.W.D. Bamunimaidan
at éuwahati'as Draftman Gréde II anaﬁhe\serv&ed there till
December,1990 to the entire satisfaction to the Higher

Authorities. He was transferred from Assam Central Circle,

..p{ﬁ..
hJ
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C.P.W.D., Guwahati to Assam Aviation Works Division,

. C.P.W.D, Guwahati Airport and he joined in the Assam

Aviation Works Division, CePeWsD., Guwahati Airport on
8;1.91 arter being relieved from the office of the Assam
Central Circle, C.P.W.D. Bamunimaidan Guwahati on 7.1.91.

Now he is serving there till todaye.

6.3 That the Executive Engineer, Assam Aviation
Division, Ce.P.W.D. made an Adverse Remarks in C.R. of your
applicant for the period from 8.1.91 to 31.3.91(only for

83 days) and communicated by the department on 30,6.93
after a lapse of more than two years. The applicant filed
the representation for Expunctzon of Adverse remarks made
against him during the period from 8.1.91 to 31 3e 91 to the
Superlntending Engineer. Assam Central Clrcle who is the

competent authority for Expunction of Adverse Remarks on

i %

23.7. 93 after 24 days of receipt of communication made by

the Department.

Annexure-1 is the photocopy of Office Memorandum NOe
5(7)/ACC/AR/Conf/175 dated Guwahati the 30th June, 1993

" issued by the Executive Engineer (HQ) Assam Central Circle,

C .PQW.D. '} Bamunlmaidan, Giwahatl-'z 10
' * annexure 1(a) is the photocopy of the representation
submitted by the applicant on 23.7.93.

6.4 That till today the department has not dispo-

sed of the representation submitted by the applicant and
also not taken any positive steps for early disposal of
representation. The applicant has also filed many reminder mm
for eariy disposal of his representation against the Adver:
Remarks made in his C.R. for the period of 8.9.91 to 31:3.
9&, The reminders for early disposal of the representation

submitted by the applicant through proper channel on

14.694, frdoy

21.4. 94,26,12 94 and 22.4.95. But till doasy the Higher

xhaxxhexknnxxenakzﬂxxaxxkhexnn Authority has not taken

¢
[
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C.P.W.D,,Guwahati to Assam Aviation Works Division, C.P.W.D.,
Guwahati Airport and he joined in the Assam Aviation Works
Bivision, C.P.W;b.,Guwahati'Airport on '8.1,91 after being
relieved from the office of the Assam Central Circle,C.P.W,D,
Bamunimaidan Guwahati on 7.1.91, Now helis serving there

till today.

6.3 That the Executive_Engineer, Assam Aviation Division,
C.P.W.D, made an Adverse Remarks in C.R. of your applicant
for the period from 8.1.91 to 31.3.91 (only for 83 days) and
communicated by the department on 30.6.93 affer a lapse of

- more than two years, The applicant filed the representation
fog Expunction of Adverse remarks made against him during

the period from 8.1.91 to 31.3.91 to the Superintending
Engineer, Assam Central Circle who is the competent authority
fqr Expunction of Adverse‘Remarks on 23,7.93 after 24 days

of receipt of communication made by thke Department.

Annexure= 1 is the photocopy of Office Memorandum

No. 5(7%4/ACC/AR/Conf/175 dated Guwahati the 30th

June,1993 issued by the Executive Engineer (HQ) Assam .
Central Circle, C.P.W.D., Bamunimaidén,Guwahati-21.

6.4 That till today the department has not disposed up

the representation submitted by the applicant and alsé?iaken
any positive steps for early disposal of representation, The
applicant has also filed many reminders for parly disposal

of his representation against the Adverse Remarks made in

his C,R. for the period of 5.1.91 to 31.3.91. The reminders

. for early disposal of the repfesentation submitted by the .
applicant through proper channel on 21.4.94, 14,6.94,26,12.94
and 22,4.95. But till today the Higher Authority has nbt taken

eeP/5ee
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any steps foi early disposal of his represeniation.'The
Department aiso giveny many reminders to the concerned
authority for early disposal of representation submitted
by the applicant. The Department also sent its reminder to
the concerned authority on 3.3.94,19.4.94 and 14.2.95. But
till to-day Higher Authority has not taken any steps for

 disposal of the applicant's representation submitted against

the Adverse remarks in his.C.R. €@ from the period from

8.1.,91 to 31.3.91. - o N
Annexure~2 is the photocopy of the applicantt's reminder
to the Higher Ahthor1ty for early disposal of applicant's

‘representation on 21.4.94.

‘Annexure-2{a) is the photbcopy of such reminder letter
by the applicant on 14,6,94,

Annexure-2(b) is the photocopy of wuch reminder letter

BY THE applicant on 26.12.94,

Annexure-2(c)- is the photocopy of such reminder letter

by the applicant on 22.4.95, |
Annexure-2(d)~ is the photocopy of the Department's -

reminder to the Higher authority for early disposal
of the applicant'sfrepre;entation on 3.3.94 vide
Department D.O.HNo.S(?)/ACC/AR/Conf/765.
Annexure-2(e)- is the ‘photocppy of such Department

reminder letter on 19,4.95 vide D.O, No.5(7)/ACC/
AR/Conf /1261, |
Annexure-2(f)-"is the photocopy of such Départmeﬁt
reminder letter on 14,2.95 vide D.O, 5(7)/ACC[AR/
Conf /13, |

..p/6...
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6.5 That non disposal of the Trepresentation submitted
by the applicant to the.competent autﬁority against the
Adverse remarks made in his CR, the applicant is ﬁuffering
a8 lot. He has not been alloqed to cross EB i.e. three
increments @&, 50.00 each has'been lost, The chance for

promotion of applicant may also affect accordingly for. Adverse

.remarks in C.R, So thé applicant is compelled to approach this

Hon'ble Tribunal for Expunction of Adverse Remarks.

6.6 That,thevapplicant begs to state Ehat Adverse remarks
made in CR of the applicant fe@arks made in C.R. §f the
applicant may be struck down on theground. of delay in
communication., It is also covéred by the juégments passed

in many cases in different Bench of Administrative Tribunal,
These case are Dr, Rakesh Kr. Garg Vs, The State of Himachal
Pradeshland‘othérs decided by the Hon'ble Administrative
Tribunal, Simla Bench reported in All Inflia Service Law
Journal in 1994(3) Vol. 53-Page 203 also S.C. Jain Vs. The
State of Punjab and others reported in 1994(26) A.T.C. In
these cases the Hon'ble Tribunal held that Adverse remarks may

be struck down on the ground of delay in communication,

N

6.2  That the applicant further begs to state that according
to the C.P.W.D, Manual Vol., I in case of Engineering staff

a brief narrative report in dupiicaﬁe on plain paper for a
period of less than six months from Ist Aprilvmay be written
and sent to tle next Reporting Officer, in case he has been
transferred to another unit. However, a full and comprehensive
report in the prescribed from must be written for a period
of six months and ébove and in all cases in which the

officer is serving during January to March, unless a full

eoeb/7e,
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report has been received earlier. No report need be written
for a periods of less than three months. The applicant
joined in the Office of Assam Aviation Works Division,
C.P.W.D., Guwahati Airport on 8,1.91 after relieved from
the Office of the S.E;/ACC on 7.1.91. So the applicant's
C.R..may be t}eated as narrétive C.R. It also be worth-
to be mentioned that C.R. is written by the next officer
of the staff. In the case of applicant the next reporting
Officer is Assistant Surveyor of works. 1t is understood
that ASW has not written the C.R. of the applicant. A.S.W.
is reporting officer of Planning branch, but A.S.H has -
been ignored in this particular case. But in thig\éase_the
Reliewing Officer i.e. Execgtivé Engineér has written the

. C.R. of the applicant.

Annéxure-}'is the photocopy of part of C.P.¥.D.

Manual Vol. I.

6.8 | That the applicant begs to state that before
putting adversé remarks in the confidential Reports, the
concerned Officer may be warned by the Reporting Officer if
there is a full in the standards of an officer in relation
to his oast performance as revealed through the aésessmenti‘
His attention should be drawn to this fact so that he can

be alerted for impr0vihg his pgrformance and does not

suffer in his service prospectslwithOut,knoy%pg about the
deterioration in his performance. I§ this.égée no warning
was glven, no eiplanation was calléd_for from the applicant

4 AN
before putting Adverse remarks in applicant's C.R.

6.9 That the applicant submits that the procedure

adopted by the Diéciplinary authority in the case of

A

) ' ' _ .p/8..
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applicant is improper, malafide and illegal and as such

the Adverse remarks is liable to be expunged.

6.10

That the applicént submits‘that the Ad?efse remarks

- has been passed without application of mind and in violation

of rules and as such the -Adverse remarks in confidential

report is liable to be exXpunged.

7.

Relief sought for

1.

2.

3.

b,

That the applicant prayes for expunction of

_Adverse remarks in confidential report of

applicant for the period from 8.1.91 to 31.3.91
communicated to applicant vide letter No.5(7)/ACC/
AR/Con£/175 dated Guwahati the 30th June,1993

passed by the Executive Engiheer.
‘ \ . |
To direct the respondents to allow the applicant

to cross efficiency Bar (EB).

Any other relief entitled to by the applicent.

¢

Cbsts of the case.

~

Grounds for relief with legal provisions

1,

For that due to delay in communicating the adverse
remarks beybnd the reasonable time of the adverse
remarks are liable to be quashed. |

For that the Executive Engineer, being a Reviewing
Cfficer, hé has no authority to put adverse remarks
on the ACR of the applicant, and as such, the |

adverse remarks are liable to be quashed.

. op93 .
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- 10,

1.

12.

13.

-9-

3. For that the adverse remarks only for 83 days,
the same cannot put by thé officer concerned as
the:nbrmal period to be written adverse remarks
is for 90 days ahd and beyond 90 days no adverse
remarks cen be written as prescribed by the
C.P.¥.D. Mannual. |

b, Fof fhét hQ warning was.giyen to the applicanf
@@@@@@@@@@@@@@@@@@@@@@@Hnor any explanation was

caligd fefore putting adverse remarks.

5. For that at any rate the adverse remarks are .

liable to be quashed.

Details Remédies exhausted

That the "applicant declares that he has availed of
the remedies available to him under the Service

-

Rules etc.

Matters not pending with any court etc.

The appllcant further declares that the matter
regardlng Wﬂlch this appllcatlon has beenm made 1is

not pending before any Court of Law as any authorlty

‘of any other Bench of the Tribunal.

Partlculars of the Ba_,,Dreft/I P 0. in respect

- the appllcatlon fee -

1. Number of I P.O. -% 09 ‘5&@\57 . . o

~

2. Name of issuing Post Offlce - GQuwalct

4. P.O. at which payable - G g a b=t

Details of Index

In Index in duplicate containing the details of

the documents to be relied upon is enclosed.

List of Enclosures.- As per Index e osp/10..



VERIFICATION

I, Shri Anil Kumar Das aged about 54 years Draftsmgn
Grade II Assam Aviation WOrks”Diﬁisiqn, C.P.W.D. Guwahati

. Air Port - 15 do hereby verify that the Contents from

\ o bo U\ _are true to my knowledge
and bellef and that I have not suppressed any material
facts. |

1 signed this verification on this __ A4k

August 1995 at Guwahati.

Dated, \|.§ Q4

Place - Guwahati. C i *

Signature
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GOVERNMENT OF INDIA NFIDENTIAL
CENTRAL PUB. IC WORKS DEPARTMENT

o, ﬁ-{ ————————————————— %
Noe5(7 )/ACC/AR/Conf/\»-\ug Dated Gauhati the Mo th June/93 B
MEMORANDUM

In the assesament report of Shri A.KoDas, D/man Gr-1I for the
period from 801691 to 31¢30.91 the following adverse remarks have been
made $=

Wte R G MW B e SEme  Gwe B ewa B Gme e ROW  GEN e WY IS G Bwt e e M G GAR ER e S e G S G e e e

Column of the Reports

Rengrk Se

Item 8 = Remarks of Reporting Officer. He knows his work well,
, . efficient but integrity
doubtful . - .

et e Num GRS BEn GWE SN amE Smm DA e Gum G R AW R WRR  Emes GRE b Gem  Mmw  SEe G e e A Me e e e GEe s e e

The remarks are being conveyed in the hope that he will txy
to overcome his deficiencies/he will try to improve his performance
and take the remark in a constructive spirit. He is further informed
that if he s0 desires; he may submit representation within 45 days
from the date of this communication, otherwise no representation
" will be entertained ther@after. His representation may be sent in
duplicate, one copy to this office direct and the other copy through
Shri ReDeori, former Executive Engineer, Assam Aviation Works Divn.,
CoP.WoeDo)p Gauhati=15 who was the reporting officere \

ey

Shri- A«KesDas,D/man Gr-II, w30 Jéﬁ’g
Assam Avne Works Divne, : Executi®&Efigineer(HQ)
Co.PiWeDs, Gauhati=15 - Assam Cen#ral Circle,

( Thmugh Exre MoK, Santhamoorthvu e AT "‘:::.;"“'d Drreesmdie * A Y
EWAAW&" G@L}%mﬁ"‘" V . AT rY L YOT ATTe =
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Neceived one Confidential sealed cover frean Shri Al.. Das,Dbian Gr.1
addressed to the Sunerintending Engineer, Agcsam Central Circle,
C.P”.4i.D., Guwahati-2l,

|
(.. N
. . ‘ ‘ s
Re¢eived one Confidential sealed cover from Shri A.K. Das,D'man Gr.l
addressed to the Superintending Engineer, Assam Caentral Circle,
C.PJW Do, Guwahati=2l,. : ‘
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To

shri K.S. Guliani,

Superintending Engineer

Asgsam Central Cfgcle, ’

COPOWODQ. Guwahati-21, -

Sir,

Sub, 8- Adverse Remarks in C.R. of Shri A.X. Das,
gimangfr.ll for the period from 8-1-91 to
"'3" ®

Refs t- Your Memo No. 5(17)/AAWD/AR/Conf/175
dt. 30-6-93,

With referuence to your' above Memo conveying the adverse
remarks in C+Re for very brief period from 8.1.91 to 31.3.91.
I bog to state that te

. sl) 1 ﬂ%s informed that the badl remarks as per item
No.8 18 of foporting officers But as far as I know the repor-
ting officar, ‘Shrl D, Das, A.,8.W, has never written any C.R.
for the above‘gezioda I believe that Shri D, Das, A.S.W. can
not ¢givo such bad romark to my C.R. because he was happy with
ny workss ¥ fool, 4t is written by Shri R. Deori, Executive
Engdneor dirceily.

, (2j You may kindly note that my direct reporting
9fficor i¢ Shzd Dy Das, AyS.We He knows my working and inte-~
ggitys Countorsipatng Officoxr 4s Shxi D.P. Goyal, Superintending
}@giﬂ@@%%@,%Qbﬁl ont Circle, ho knows my workin and inte-
., geery

Ty throughly as I wag working under him béfore 8.1.91,

(3) You may kindly verify whother the mporting offi-

cer hag given any bad remarks. You may also kindly vert Yy whe=-

- ther th¢ Csuntersigning Officer, Superintending Enginger has
accoptod the bad romarks of Shri Re Deori, Executive Engineer.

{4) I feal' the bad remarks was given Shri R. Deori,
-Executive Engineor without goncurrence of Repo ing Officer and
Countersigning Officers Shrd R. Deori, Executive Engineer was
having a mind to take vengeance on me as given in the following
paragraphs, ' :

(8} I Soinoed the CuP.W.Ds, in the Assam Aviation Works
Pivision as D'man Gr«III on 24,12,.64 since then I served under
about 10 Bxecutive Engineers, All these Executive Engineers
have given very good report and I ngver had any adverse remarks '
nor any offico memos Bven in this pericd I have not been served
,aﬂz msm¢/warﬁing'%vaHri Re Deorl, Executive Engineer expre-
sslng the dissatisfaction,

- {6) Thereafter, I was transferred as D'man Gr.lI to
Assam Centrgl Clrcle, G.PWiD,, Guwahati-2l in 1988. There &l go
.1 workdd under two Superintending Engineers ( Shri 3.S.Chandoke
& Shri D.P. Goyal ) and one Surveyor of Vorks (Shri S.K. Jsin)
who were alse very happy with my work and there was no adverss
romark of eny kind in my C.,R. during this period alsc,

Contd c-,..oap/Z.
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{7) On’being transforred from Assaw Central Circle,
CPuD, Cuwahati«2l I reported for duty to Executive Engineer,
Agsam Aviation Works Division on 8,1,91 against Shrxi’/Hussain,
D*man Gr,1I1,

Shri Hussain has been raetained ti11 9.,6,91 and I was
gliven onlg tho work of estimating curinguthat pariod and the
same mgy be verificd from rocords, Mys Hussain, D'msn Gr.Il
had handed ovey me the ¢harge on 14,6,91 after 4 days of
rolicve froa this Division offico.

I was not oven offexed a place to sit & Almirah for
kecpdng tho records pertaining to my work,

The thaon Executive Eng:neor. Agssem Aviation Works Divie-
slon retained Shri Husssin about 6 months despite my joining
aven thouch this Divigion was Rot suthorised to retain two
D’mon G2elX ond the ropsons for his retention best known to

hin,

Ho ofton ask me to go back to Cirele Office and threat
- o with dige consoquences If his verbal order i{s not obeyed.

o ° This 45 6leo evidont from the follBwing documentary
ovoedicngo enclosed herewiths :

(1) Lotten Noo28 (1)8/AAND/90/283 dt. 30,1.91,

(42) Lottor Noe2d(1)i/AAYD/92/1794 dt. 10.6,91,

‘ﬂ-l, me No. Nit dte 2,8,91,

(4v) Ledbor No.EDSA/NEZ/GHY Unit/91-92/30 dt, 7.8.91.
(7) Lottor No,BDSA/NEZ/SHI/H/32 dt. 10.8,91,

{v4) Lobtor No EDSA/NBZ/SHI/BR/M/9L/41 dt. 5,9,91,

‘ Tho vindictive attitude of the then Executive Engineer, ;

Asecn Aviaticn vorks Diviﬁlqa compell ed me. to represent the

- feets to hichor authority/Association to redress my sufferings
GiRe |

‘ (8) Dusing my sexrvice under him, I have watched so ms
uﬁﬁﬁeaaaaz lnzidaugg heppendd in this bivieion with Shri DeoZX,
the then Exesutive Engineer and the staffs of various category.
Na stadfe wose happy with his behaviour except a few which can
be cnquixcd cveon now, His misbohaviour and sical attitude
In the work speiled the onvironmaent of this office.

This 15 svidont from (1) Complaint of Shri K.D. Rem,
Divisional Accountint to Chiof Controllor of Accounts and
bircetor Ginovel of Works (11) Executive Engincer, Vigilance's

i S e s e s U
af Ul Back 3 88 naers o
‘ QQ‘E’?Q/ AS@Q"&&&Q& & 'ﬁgﬁq ‘aqam‘t Shr .Ro 3 ’

gAZééﬁ?’cfﬂPapqrvouttinq rogarding the misbehaviour to
gheegzgﬁftof Shrl R, Dsoxl, Executive Engineer is enclosed
or ' ’

eori,

'Uﬁdéi the circumstances as stated in fore going parss
I vohcmonﬁlg protest the adverse remark xegarding the inte~
grity otes ond requost you 6 maks the same withdrawn or

expunge immodiately.
S

~— s

/

; Contd .....u.upls.
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/,,‘\- Censidering the faots and foatures it can come to the
>~/ conclusion that shri Deori, Ewacutive Engineer has given such
‘ A bad remark to my C.R* ocut of biasness, motivation and mind
/ ?‘.,7@! vengeanca, A

I ghall be thankful if a letter of commnication regarding
withdrawal be intimated to me expeditiously.

with varm regards.

v

Bnals~ Xoxox copies of aix
lotter & copy of
Peper cutting,

Bated, tho 23rd July,1993. | :
: o ' Aav aml?
: ‘ ( AX. ms )
D8Man Or 11,

" Agsam Avn. Works Divigion,
C.P.N.Do.@hy-lS.

Yours' faithfully,

@owm&x} Rabin Deori, Kxocutive Engineer(Valuation),
Inoom W?m‘ﬁrtmt. Barowary, Uzanbazar,Gawahatie3,
£ox pis tranzmtssion to the authority oncecned,

- gé’/?’/‘?}
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S e 3:9walgg:,thef;_ﬁggquu.ywf,{sgi,qmzwﬁm;';iﬂi;;nmu-.- Por the pesiod ..
S TROR8/1 01 K0 134/ 3/91. da-onaloasd Rereulth Por suitspig: .

potioniploases yigepcodentatitnidy. palPaxplanatory. 1t 4 -

- dlog'senticacd’ ¢h L-BPLUE lansd ‘Gfitut dbra, adverso 2opart
A ,ngg;bgen-=mmunlca.tag-’jta-‘mé~~ y thie Supsriftending En insap,
. - “Regdm’Centra) Cirele,: GPUD, - Giaiahat 121 uida,ua.s,(n?/muo/
R :,(AAR/QQQ_?’.{%?S dated ‘30/6/93 it préves that ve spe standing .
- end-gervicing en thg:} orcy of uhinusicel ofPicer fnspito op

giving sincere servite Por eguntsy. ‘ ’

A
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o “ '\ ‘ Government Of Infia
' Centgal ?ublis":t)rks Department
No. 9(1)/Mm/94/ 70235/ ' Dated the _:_1/__/4/90.

To
The erintpnding &:gineer.
Agsan Central Citc?.oo ae
P ;rr ) ' L

Ciry i SRt

Sub se Adverse Remarks in the Confidential Report of
Shedi A, K, Das. DMsn, Gr «1I, for the period
from Seied1 to 31.3-91% :

T henen
! ,{ > /
One self explaaawzy :qpremtation dated 20-4-94 \
received £rom Shri AKyiNne, D/Map, Grell, attached to this A
Division,' in connecticn with the above mentioned subjeat is ;
sent ho:ewithf,m: favoug Of fuzther nemsa:y act!on at ytbum

endM Nt oo o

‘ H\“f.l -;: ¢ ["».l” 2\ e l/'l.ﬂ‘ {re o7 r Tt l /”/)
& o . . ! ) / (.- M
Voo i IER T A S o PIVL S ,7
&mlo h m‘. tqreﬁmt&m i 2 e, ' S A
dated M‘. o f” ! "“1 "f’ " /":1 Y PEI "_.' "'

~ €

. 5"1 /\ ip /(/ LN (/ . _’ -w; ‘..
. r R ev y e " . v - s (.,Q é ’

, 38 Ta Ty hL g - 1
B3 LA :

o \i{\ﬂx{c RS fu

,; !’;'.'.u' s X L ““"‘“L( e

A ‘ Executive Engineez,

A ,“‘r“t ‘,én-(y " Aggam Avi~tion Wrks Divislﬂt\h
o Moo L CoPeWaDsy Guwaha tl -15’ kY

L

{
) shet D Ki Das, PMan, cn.. T, Asgam Avistion works Dividion,
\/‘/cpwn,&ﬁwahau 918; for inforr'natw 5 p

2) Personal ﬂle of Shri A K, Das, D/Man, Ore II,

e o o ' UTIVE mm. N




A

W Dated,the 20th April,1994.

o:‘/ | | s ey
e m mpnmwxﬁg“m M ot
~ Amm‘camral ciml.e.

( mmgh Proper manml )

Subes» Advorse pemarks in the a:mﬁidenhial Repart
of shri AK. Das, D'man Gr.JI for the period
Af“‘ﬂfw adiim g1} 31.3-91. ‘ .
; ‘_.mba'; 7y ﬁmmuum inst adverse mpert
, mmuud to ymr ag;im on 23.7 93.

S ti"’i ﬁ‘)& y’&*“’"ﬁ“ff

i " -.,v.% LI 2
L RS

' Mndi?‘hﬁr tﬁ oy szr%mcau&m submi tted -
to your office an 23,7,93 with the request to expungs
mqaméinq adum mpcm in the Gonfidential mm

% %h s mm to. dnform 'you ‘s£ERE iaﬁe
i. tm mumgtm has bden rece m amneaum
| wwsw 6& ‘ | rae ‘romarks antered my C.R, g0 far,
i syl Qgﬂ ,;_ﬁ@mmm that non-delotien of s Hts  adverse
| B gage is hsid wp for ten. (mhmw for

mmm.m“:” ai?mz Y ntmlai enibfita.Tt ig slso undere
. Gtand that my pmouem gase is baing mm up due to this

&Mrtm C bR ..

o W ﬂ\n -eigaumstanceas nmheu abo&a. 1 again
mquamﬁ’yml‘,. honour that adverse remarks may\kindly be
80 that the undue hardships caused th mo
. banunw allegation, could be »  mitigated. It may
kiuaky be ncted that i€ this adverse mmz’k 48 not expunged
©0 .wAthin 3 mth'd time thon 3 shall appreach  the CAT for
R msaal w gtn wmaoﬁ‘ ‘ ,‘}LWI"}“& S 3‘%;\&5' N& Ly

;‘kuﬁuwwﬁ ﬁrfp3 "i‘it«“ {"“}‘5’(,

AR eaﬂy mum in the mm Is nolioited tnlcam.

i A LN

, 1
B I
¥ ‘ P T Ny

Yours axthﬁuuy.

¥ ) ﬂ.:\\:\
.ﬁ-,, - \.i‘l\.&‘
-~ The Regional %cmwwcm). m'a'ing & Enclneering
" ptaff association, CPWD, Calouttay: with requsat
ko enpedim the cose at tho! a‘ "‘. ;mﬂ.éw level. '

The Branch Seqretary, CPWD, ﬂh&l ong=3, for
similar actien please. |

 AKe DAS
L # e,4.9Y | %/_"( Ko DA
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3 ' CEVTRAL PUBLI? YORKS DEPARTMENT

ra e Y L LT

™, -

The Superintending mngineer,
Asaam cmt:a.‘l cj.mlw _ '

Sub:a- Adver emarks is the CsR. OF Shz:i As Ko
D}Man reupnIl for the per @ from
801091 » 31030 iven by Shri R, Deori,
Executive Engindexf |

!&wlosea please Find herewith gelf explanatry
repxeaantatmn of Shri A. K« Das, D/Man amup..n attached

L w this Dlv:lsian for Mﬁwx neaeaanty agtion pleases

‘. FEnpeoles One 13'&?&@80 5 6/’/ ol
Lo : : | Exequtive Engineer,
' Assam Aviation werks Divlsion,
GOPQWODOO Cuwahati-15,

B WM '
o -1‘17 The Chlef mgineer. mm. G.P.w.o., Dhankheti, Shilleng.3:

" 8hr3. Ae Ko Das, D/Man Gmu)-n, Aaqmm Aviation werks Divn,
CaPateDy, ﬂumhati»m.




. &mﬂxgﬁ ::t::mr.
" { Threugh Proper Chamnel )

| ﬁﬁb 63‘! M e rem Das
bt an Gm ﬁ's:w ® nrﬂi e. . {a " s
o 2391 glven by Shri R, Deeri, Exesutive nm&_?;x i

"mfsfg o g«{ Topresentation No Vi1, dt, 28a763 and oL !

» Aol Yy n LA 1. (‘,/,
s“‘v e
e MV Mo; to ny mronmnum eim cbm el

Titgll
- Bhpd R, "&'& mmr cmwwu @o ne v&dn
o :~,>;:Wmm !b.m.“ '.-.-"; .

 Since ne further aafmm.n regarding the above
mtmbmmﬂwdhs'm nawurlmymm

. ul 1s ence goain requested te e the adverse yee . :
mark as mntimd :m st an early 33
- T may mention here that e

o ‘i' g‘:; %o tho‘uwi::taad and ummmd aévomcbr;naz*
. M cau »
'wkmwmfwlu O&“ﬂ“ % ‘g' ngm

= b‘! ﬂmhl benefit,

. ease 18 net deeided

&) ll alu due In the month ef
T mﬂm & '3 vaid the same will glte net be w«i
vim '« 8 nen a!ut::m of B,B; cate,; o

I have office
mﬂtmt!m ar«m nm-whﬂ m'ga dcm bm ﬁm
urﬁm pe o of

thc elmatmn cut« nbvn. I agein pray

vr u our ¢ ox:ngo nnﬂ dosvome ..
Y w mnn mg. An n!l in tht: X
mwr is mnmoa mo. ny k that & ‘

] :: "ot this m*m
! thm I ehall seek tm lmp of m mrm ¢ court of Lowy ..

Yours faithfully ,

A ’nm ) |
"".‘:" ot
Assam Avistion \3.,,, . mmzm.
\, QQV‘WQQQ’W.’!StM5Q

W a\"(; Ccﬂtdwnﬂ/ﬂim o
VNS T
S
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PeDey Shillenge)
for 1nfoumt ‘0; o!‘.;&monmm im :

alongwith mc).esusoa. o

~ He is requestod to kindly intervan !Ma
this matter for justice on hmanztarhu grmm&, g

'

The mzm Mu Emimerlwg Urawing Staﬂ
4 Aaa@aia‘um m! m:m Pel ate,
Calauttaw 203 fér Inf akion and aoecnhw

actim p!.ncm

- The Branch Secruta: . smimor Drawing Staff
Assetistion c.m Shil) en for inf omatlm
r»amﬁ mcumw mm plosse, A

/3/5/ ?9 "
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Govt. of India .
Central Public Works Department

 Frosan30)

e e™ :
No.9(1)/Aawp/94/ 335 G Dated, the, 26th Dec.'94.
To v
The Superihtending Engineer,

Assam Central Circle,
C.P.W.D. » Guwahati"ZI. }

-]

Sub.:~ Adverse remarks in the Confidentiql Report
of shri A.K. Das, D'man Gr.II , for the
period from 8.1.91 to 31.3.91,

cue Self explanatory representation dated 26.12.94
received from Shri A.K. Das, D'man Gr.II, attached to this
‘Division, in connection with the above mentioned subject is
sent herewith ., It is requested that his «~ase be deciddd
urgently as the applicant is suffering undue hardship for
want of non-clearance of his E.B. case which has been held

up for want of disposal of his reprgsentation dt.23.7,93
given ‘against the adverse remarks communicated to him vide
your letter No.5(7)/Acc/AR/Conf/175 dt.30.5.93

e
( Er. R.S. Sheoran )
Executive Engineer,

‘Assam Aviation Works Division,
C opc‘“{bDo » mwahati—'lsb

Copy to :~
v/{jpShri A.K. Das, D'man Gr.II, Assam Aviation Works Division,
C.PswWeD., Guwahati_l5, for informtion.

. 2) Personal file of Shri A.K. Das, D'man Gr,II.

( ER. R.S. SHRORAN )
EXECUTIVE ENGINEER.
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o .
The Superintending kEngineer,
Assam Central Circle,
C.P.W.D., Bamunimaidan,

Quwahati- 781 021.

{Through Proper channel)

Sub.t~ Adverise remarks in the C.R. of Shri A.K. Das,
D'man Gr.II for the period from 8.1.91 to
31.3.91 given by Shri R. Deori, Executive Engineer

Ref.1= My representation No.Nil dt.23.7.93 and No. Ni}
dt.ZO.4.94. and Mo. Ni) dtol306¢940

Sir,

_ With reference to your letter No.!(?![hCC[AR‘Qan!él?S
dat. %%,9.9; adver'se remarks in my C.R. were comminica to
me. The reply to the same wag furnished vide my letter WNo.vil
dt.23.7.93. There after I request you vide my letters dt.20.4.94
and 4dt.13,6.94 for expunging the adverse pemakks.For want of
thig, my E.B. which was due on 6/93 has not been allowed to
cross and I am suffering for no fault of mjme though about
172 years have passed since my reply 4t.23.7.93 but I am not
received any communication from your end,

I may ment.ioﬁ here that s« '

1. Due to the motivated and unjustified adverse remark
in my C.R. for a small period of 83 days, my E.B. case has
been kept pending for last one year by you and I am being
deprdved of financial benefit. : '

2. My second increment after EB was due on 6/94 and

- the gsame has khemx not been allowed for want of action on
my representation and I am suffering financial losses due
to non=clearance of EB case.

3. I have never been served any office memo asking
explanation regarding any unlawful works done by me during
my service period of 30 years.

Under the circumstances stated above, I again prqy
to your conscienge to expunge the adverse remarks and save
me f£rom the unnecessary harrassment. An early action in this
matter is solicited please. It may kindly be noted that if
my case 1s not decided within 30 days of receipt of this.
letter then I shall seek the help of the appropriate Court
of law,

Yours £aith£u117.

)./ VP~
' JZ"Z/ RE 1207 ( A.K. DAS )

. D'man CGr.II,
Asgam Aviation Works Division,
C.P.W.D.. oummu"‘ls.

Contdes...p/2.




Advance

Copy to
1)

2)

KM~
—2%-
-t 2 t-

COpYy to e

l‘hl Chief Eﬂq‘neﬂr("m). c.pQWcDo. CIQVQ.B COIOnYo
Dhankheti, Shillong-3, for information with «opiles
of representation alongwith enclosures.

He 1s requested to kindly intervene in this
matter for justice on his conscience,

Efibe.:- gmmtmexs.

The Regional Secretary . Engineering Drawing Staff
Association(R2),Cc.P.w.D., Nizam Palace,Calcutta=20,
for information and necessary action please.

Thn'Braneh'secrneary » Engineering Drawing Btafe

Asgsociation,c.P,.¥.D., Shillong«3, for information
and early necessary action pleasge,

éﬁéig, 26 /%/57

( AK. DAS )
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L) | GOVERNMENT OF INDIA
- CENTRAL PUBLIC WORKS DEPARTMENT
1 2.2.222 3
| e
N0, o(1)/anwnsesy T3 Date 1 - 2271175

To

The Chief Engineer(NEZ),
C.P.W.De, Dhankhet{, i
Shillong = 3 ‘

Sub t « Advers® remarks »ixk in the confidential report
of Shri A.K. Das, D/Man ~ Il for the perfod from
8.1.91 to 31.3.91 = Delay In crossing the £.8B.

Sir,

One self explanator representation dt. 21.4.95
recefved from Shr{ A.K. Das, D/Man = II attached to this
Division in connection with the above mentioned subject §s
sent' herewith.

It 1s requested that his case be decided urgent!
as the applicant 1s guffering from undue hard-ship for wan
- of non-clearance of his £+.B. case which {s held up for want
of dispossal of his representation dt. 23.7.93 qiven against
the narrative adverse remarks communicated to him vide the
SE/ACC letter No. 5(7)/ACC/Conf/175 dt. 30.6.93.

~ Shri Das 1s also mentally upset due to non-clearance
of his E.B. since June! 93.

Enclo t - One cop{ of representation
dt. 21

Yours falthfully,

e

( KeKe CHOWDHURY )
EXECUTIVE ENGINEFR,
ASSAM AVIATION WORKS orvxsxon. CPWD,
GUWAHATI = 15
Copy to : =

1) The Superintend%ng Engireer. Assam Central Circle, CPWD,
Bamunima{dam, Guwahat§ « 21. {s requested that his
case be decided urgentiy as the applicant is suffering
from undue hard-ship for non-clearance of his E.B. case
since June'93.

Enclo 3 ~ One copy of representatfon dt. 21.4.95 -
2) shri AJK. Das, 0/Man - 11, AAWD, CPWD, Guwahat{ - 21 for

informiat fon. &X@D)@‘ W Ve — bgwg
W vx‘v
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To
- m ching ma;&mx (mea),
€a7ereDy, Dhankhenly

K‘\‘f\'

{ Through Proper el )

Bk b mqtu pomnrks #n the am“ﬁéﬂlul
repery of Sark A, Dasy D'manr Or.13°
for whe period from 1493 to 313,81,

- BAx,
1 s boing insisted to brmq r kind notive
mg:ut order o dispose off mMmu gase early
spioe of Lot of covrwspd cm»dlweh the
NMo mew. Agsam Serte n, iy Guuahmtied),
T™e camm A in an ummﬂ tion and thus X am

msnx&w ﬁw neia up of wy mm. cana alnge 1.8,99,

Bhrd Rebin Deayl, Torser Exwewtive £ ginoey
Aviation ¥orke GLyLedun mede Pemakew o6 ccnfijentisl e
during 8.1.91 te Mﬂ!gﬂ &wu for wmas ﬁm end i«.M m
wag gommniosted ne Baptdge Englimes can Tenkral
ShxuleyCPing Mmmw-u v&du m.l('!.. ;Am/a mm
44.30,6,93 after Lapes of two ¥ha reply of
Bane WAS ﬁmm vm wmr m. ¥4} & Sﬂ.ﬁto
Tharefore I requested m the fuptdg. Lag.neer to expunge
the cotiveted and uamwwm z’m el as given
by fed R, Dyori, Poxrway uw mgimr vide my letter
s ML A4 ot M by heve ot
waS o you also BVe £
recsived any frulsful resuls,

i my montion mmmu

1) tue to &! ma ree ressy®
’H’f@’ﬁ& Wlm 95* ‘zgw. wy Xobe

asee hag Rept ; ;m fox hat two yosrn
and I am bDeinyg dapy usgmmc finsneial
benefit 8% the age m above fL8Ly) o 1f the
somarkn of Shrd R, Deord is comps with
Aspsysment teports of ming gldven by the earifer
Mporting of4s n or latey officers, it wil
b wiMu that Shis resalk is & Just motivatiom,

2 I heve never bean porved mxﬂsﬁitm Famo ssking
sxplanaion regurding 1 worke dane by M
during my servi mum M 3% years,

ndar clirsunstanoss stated m. X wx
- wongniencs o kindly expunge this und "ve
me Srum the UBIRCOAsAry Magrasement o 3 »w. sumein ever
: ﬂ&ﬁﬁm 8O YO,

Yours /ﬂluo
\\2/0/0‘” 0&5 W P
© Bman m"dﬁl '
MW; PN, MWWIU»

%ln mwrwuwmq Engineer, henum dentral Clrole,; Pwh,

reguested to be Rind encu hi for fices
mﬁg’ﬁ}? m:u sarly sud swve me from alubches e
type of motivatsd and wa, fhed remark,

eveusP/ e
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Mpal Seccetaty, Englnesring Dreving sats
Asoosiation, C.Pebiellyy 14Pe Bhawan, LoPy Eotats,
. Hwe Delhd A. for infemetion ¢ neceasary sction ;lease,

3) e Reghonal -Searetary, Engineoring Deewing Mtafe

Asssedotion, crin, Nisam Palees, Calouttes 20, for
information & oscessary sction

. .
4) the Beanah Secrevary, mz:?urm.mw Btafl A snocigw
 Sloa, areDd, Shillongwd, for L formnticm & nesssary

tdon, cprD, Guwahakle & necegssary
Lo pleasey

Sation ples
s e
{ A—E, g )

. ¢ Déman OFelly

$) Thw unis mnmun ?‘Wg& m:&ama Aggonine
Lo # ,



From

GOVT. OF. INDIA
AT ai%TY

Office of the Superintending Engineer,
wflmn s T F14fw4
Assam Central Circle,

' Exe Hoagwmn Sinch,  wmEw ¥ afiwes
Executive Fngineer H{) C.P.W.D., Guwahati-21

% ar fa. faam
TATETE 21

D.0. NO :—8{7)/sC/Ar/ont/ 765~
Date — Il |
Oear Hrl '

| foux personel atesntion is invited to thia
orfice letter Bo.B(7)/ 1 0/ AR (ont /175 datod Nafiall end

wmbsoguant renincorm of egen M, 154 Annsd 1~13+93, .23

Gited 24e]1-98, 8.2 dsted A f 2B, M0,257 G8elfeie04
w8 H0eBS2 dte I7wdw04 regaxding 4i s:osal Of reproamtse
tion . ainﬁ ,i\é!vmse Pavaxke In ramoct of thpd AeKoalamy
DA %an Gpeli{C).

. e Teqiest you to kinily sond/ diﬂwi'm the
Fopresentution of Mri neXe Dag, /Mg Cp-I1(C) g ordoinal

with your ¢comenty ot the enriiest an the swme have to be
finalised oxpediugly. .

‘ in this gonnention, I may mention that the
higher mthoritien, corcerned Bteff avd frgimeoriry
Drawlng SEaff sseociation, Caloutis fraweh, Caleutta axa
algo preweing very hard for eazly #4matfmiion of the

CoTtSansuesa £/%

I
\ +
bf\’dwwg

A\



'fb?

A imeediate setion will be hichly spprecimted.’
wieh dest wighes.

Teureg

<\
( thegwen Sirch )

ek Bahin Coetxd, ‘
sxecbive EngincoriValuagtion)
Income Tax Leunrtment,
Baroward, Gpahgtieds

ey LOte

1

de

_4t

The Chlel Mglneer(NE), CFuD, Mankhetl, M11longe3
for favour of tnfomation.

e thief Enpineer(Valustion) Income Tax Departmeat,
2 fohit Howen, Toletty Mary, How Delhieli0041. Ve 49
requested to kindly instmot, shel Haldn Deord,
Frecutive tagincexr (Waluation), Income Tix Depte,
Baxowatl, Cuwshetiel to gend/Dimpoge the represmtas
tion of fnrl AdKe Dag, D/lign GrwiX{G) in oxiginal
with his conmenta af the warlicst am the sene have
£o ha finalise mspediounly.

Ihe @merintending Fnginecz{Valuation), Income Tax
Taptts W«mmim Call) S4, Paft aweed Fldwat Moad,
Caloutty=700016 for similar action ploase.

The Hegiomal Seccetary (K%), Enginecring Drawing feaff
AssOotation, Calcutts Beanch, 234/8, A«J.C. Pose
foad, Fizem Palace, Calcutisei0 for infomation with
mﬁg:mm to his Jetter MOJRDEA/Z2/M . M0d/111 Asted

p L . .

Sl Ao Ias, BfFan GoeXi{0), A, CPWD, Cowghatieis
for infomption.

-



Phone . ~ 7" 7 9
505496 (Res.) N

S . V) - A
& g ' . ﬂs . O PR Je SO240 (Utt.)
\(O' ) X ,".:"‘ % ez Y 3 ey )

GOVT. OF INDIA
VT |

Office of the Superintending Engineer,
. . ez SET FTataa
F Assam Central Circle,
rom  graTw ¥eEm afonese
Exe BeReCupta, (M) C.P. W. D., Guwahati-21
Execulive Bngineer(dq) - .. - P. W. D., Guwahati-
T . _% 1. fa. favm
v , qATETA 21

D. 0. NOBAT)/ NG ARPOOR/ /.9 £ /
' Daje @mphatd the /7 th rprid/4.

Peay g

Youz peraonal etvenidon 4s Anvited %0 this
affice Lottew Pol.S(3)/r05""N/Cont/ 175 Catal 30e6e93 and
mdevrest rowindsrs of ewm) .18 datad 1411408, Foe288
Aated Mel1e03, Foel28 data? Me17483, 042X dated
10ele88, HNANY AtEd 204 ) HOWTES Satnad 3e2:94

. regerding diapcoal of wprovemtation sgalagt ‘dvarze
TR 10 s ol 20 it AeTPam Yan Oeei(0).

o

: In thig eorneciion, T may mention hexe thm
the higher snthoritien exe Dreswing very havd for envly
firallastion of the Cands. :

A mdd you are repasted to Rindly dlegosef
gond ©he roproseniation of Sk Ao Boun OLWEE@{
in ovintnal with your amomie st the ealisrg gs tHe
gese hare 6 be Lingllise? epeditingy.

2 oot oo agtAon vl be Dichly aprrecinteda

U5 bnzgi s dhane

YTeurg /

b | { Bxe BuRoupta )
shzs Raghig Deori, o

fucontive BnoineeriValuntion)
Income Yer Depertmendy
Bartepard, Gaohatiele

' ‘ ‘Mﬁ‘fﬁ‘.’ l‘/ﬁ ,

8%
VXN
Ve



Copy tore

P 0 fve leE pineer (12, CuPavidi; Dhankhets; Milicnged,
- for fawuy of information Dloases

2 e Onter A noaxtValustion), Mwm Tux Bapn pément,

1 Bkt "ﬂgmﬁ' ‘ff’,xgg-mc‘ m‘w M; 2‘3 M m 1‘
Tameated 50 kAndly melor t0 thip offie v X

a8 {71 £ 220 il TS dated 8,3.04 w2 {natoaes am
Hgbin Dgorg, Weogutive Zngly %Valnat!m Jogome: Tase
Paparteent, Bagiyud, tnhatdeld b ""ﬂ"‘"’ﬂ’ the
rebre st ol W A.iwi}x@s Wy St} A originggd
Wil Wl oeiate st e oi) Laut i e Ay hawe O be
Lioniteed expallilcuuloe

Js Tan Swperintonding Mxd soepValnatlon), ewe Tax ot
éA 1l Al Kidivt, Rosty Caloutlase

mw Lo Call .
036 o slvnis 1;3: a"ﬁﬁ"“fi Pl ww

& Ewi Bty Thity i’? i QMXQC‘J. ﬁm Lty “mﬁu‘ﬁé

Fur $uferustions
7<%

mmwm w
ekmlm
ﬁm. Cmihatiert
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e : COVEENILNT OF IMDIA
' CLNTEAL JUELIC OLEs i ALTIEGNT

o

- -' -":‘_- No.5(7)/Acc/AR/Cont/ 13 _afh- " pateds_/ f02/95.

| ' — 3\-
Supe endin neer
Deihi Contral Cirele-vIil,
Centr_al Be¥ieDey
gpun Bhawan, R.K, Puram,

Subt~ Adverse remarks in ~.R. of S/Shri B.L. Das Wc,
GCeutam Saha, JE and A, K. Das, D/Man Gr~IIzC .

Reft~ This Office letter Nos.

Kindly refer to this office letters under reference
on the above mentioned subject. Your degision on the comments
of Shri Rabin Deori, Executive Engineer{Valuaticn) on the
repraesentation of shri B.L. Das, s Shri Cautam Saha, JE
and Shri A.K, Dag, D/Man Gr-I1I are still awaited.

) E.B. case of Shri A.K. Das, D/Man Fr=-II(C) 1s held up
since 1=6~93 for want of your decision on the comments of
shri R. Deori. ﬁ:ginuerlng Drawing Staff Association ig press—
ing hard for finaligation of E.B. case of the person concernad.

It ig, therefore, requested to kindly epmmunicate
your decision on thd representation ag mentioned above immedi-
ately for further necessary action at this end please.

. Aggsem Cent Circle,
w \\ . Coi » ID. ’ GW&hﬁti“?“ *

WAL
_ ( B. K. GUPTA )
§>;>>\u éuﬁb as Executive Engineer{HQ)
Cb

Copy tot- _ _
1. The Chief Engineer{NEZ), C.i...D., Dhankheti, Shillong~3
for kind information pleasge.

2. ghn Bra:gh sgziztary. E'D‘S“gi O{O the §SW(NEz}ﬁ§.;.m.3..
-] 8 ong=3 wer.t. s latter No ,EDSA 7 /8HY
BR/H/59 dated 11=1=95, '

3. The Regional Secretaryy E.D.S.A.y C.l'ew.Dep Caleutta-20
/;pr'intormation.

4 shri A.K. Des, D/Man Gy=I1, Assam Aviation works Divn.,
C.P.WoDey Cuwahati=15 (through EE/AAWD/CiuD/Guwahati=15)

(“’
eOFM
@ ‘4,,(}')4’9(
CUTIVE ENGINEER{HQ



4. @) Ministerial staft H/Clerk Accountant EE.
(i) Class IV stafl in  H/clerk .E.E.
Divl. Office Accountant

15, (@) Sub Divl. Clerks  Asstt. Engr./Labour "EE/SE
& Clerks Officer ’
(i) Class 1V staff in Do. E.E.
the Sub. Divn. and ‘
attached to Labour

v Officer. -

16.  Steno attachcd' to  EE/Labour Officer —_ ”
Ex. Engr, and La- ‘ .
bour Officers ‘ .

17.  Isolated postsonre- Junior Engineer A.E.

gular work-charged
establishment. .

Period of Confidential reports
3. The Confidential reports of Engineering Ar-
chitectural and Horticultural Officers and staff aré to
- be written for the year commencing from the Ist
April of each year. Those of non-engineering Officers
and staff are to be written for the calendar year com-
-mencing from the 1s¢ January of each year.

4. In the case of Engineering, Architectural and
Horticultural Officers and staff a brief narrative report,
in duplicate, on plain paper for periods less than six
months from 1st April may be written and sent to the
next Reporting Officer, in case he has been transferred -
to another unit, However, a full and comprehensive
report in the prescribed form must be written for
period of six months and above; and in all cases in
which, the Officer is servig during January to March,
unless a full report has been received earlier. No
report need be written ‘periods of lgss than three
‘months. S

-5. Coepies of confidential reports are not to be re-
tained by the Reporting Officers.

0. The reports should be written in the Reporting
Officer’s own handwriting with correct name, initials
and spellings and other details duly filled in. The
ephemeral roll of the official concerned should be
consulted and entries in the confidential reports should
be made after assessing the remarks in the ephemeral .
roll. ‘Tustances of defeets in the work; character and
conduct, if any, should be quoted briefly. The reporting
officer should also given an indication of the efforts
he has made by way of guidance, admonition etc.,
to get defects removed and results of such efforts.
Below the full dated signatures of the Reporting Officer, -
his-name and. designation should. be written in block
letters and rubber stamped. C

. 7. Confidential Report forms are given at Appendix ‘
VIIL. : I

S.F. *S.E. (both copies)

[EE. - E.E. (both copies) '
FE/SE E.E. (both copies)
FE E.E. (both copies)

- Steno. to EE (both copies)
: ‘ with EE. Steno. to SE
; (both copies with SE)

E.E. (both copics)

‘Adverse Remarks

’

8. While giving adverse remarks in the confidential
reports the following should be borne in mind by the
Reporting Officer :—

(a) Adversc entries relating to specific incidents
should ordinarily not find a place in a charac-
ter roll, unless during the course of depart-
mental proceedings, a specific punishment
such. as censure etc. has been awarded on
the basis of such an incident,

(b) Incidents not important cinough to call for

departmental  proceedings, but sufficiently

- serious to be specifically mentioned in the

confidentizl report, should be recorded only

after the Reporting Officer has satisfied him-

sclf that his own conclusion has been ar-

rived at after a reasonable opportunity has

been given to the officer reported upon to
present his case rclating to the incident.

(¢) Reference to specific incidents or deficiencies

should only be by way of illustrations to
© support adverse comments,

Communication of adverse remarks

9. Where an adverse entry is made in the report,
whether it relates to remediable or an  irremediable
defect, it should he communicated to the person con-
cerncd by Reviewing Officer after they have been seen
by the Countersigning Officer, within onc month of
the completion of the report. Where there is no Re-
viewing Officer, the adversc cntries should be com-
municated by the Reporting Officer likewise. But while

. doing 50, the substance of the entire report including

s
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ﬂ‘ﬁ;ﬂu fravet Y amaf

" 3. gMFAG, qregAa AT IgurAr sfasifet qar w4-
et &1 Mafg e weq® ag #Y gzt ade § 98 g
g0 a4 & faa fagr sudr & ENFad aigsle a s -
et & g3 A WA Fend wedaw ad Ay qgeAr swady
AT ard aaveT ay & A faeh s )

4. afe SNFray, Fregam otz o sifamifort o7 F4-
T} & ¥ FE sferawrdh A1 FAI 0F THF F 4 CHFF G
TATA (. AT A &Y o gad araey 6 fodt o art
FRAYE Y orafy qgelt ordw ¥ TF AT ©: 7AA A w3y
¥ Fq g Y o whreT Pracoreny fend Ry ol 77 @d
FIOF qT faa@) T AT I a1 Feais faad are st v
FA AT | 74 B 4T N 3% a0 qry 77 wrafy 5 fag
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what may have been said in praise of the Offickr
Wogorted upon should also be communicated to him.
While communicating - the adverse remarks to  the
Government Servant concerned, the identity of the
Superior Officer making such remarks should  not
normglly be disclosod. If, however, in a particular
case it is considered necessary to disclose the identity
of the Superior Office; the authority dealing -with the
representation may at his discretion allow the identity
to be communicated. The commuhication should be
in the form of a D.O. lettef and sent direct to the
person concerned in a sealed cover.

\

Representation against adverse remarks

10. Representation against adverse remarks ar¢ to
be made within 45 days of the communication of such
remarks. The representations should be addressed
direct to the Countersigning Officer concerned, who will
finally decide the points at issue and pass orders on
the representations after obtaining comments from the
Reporting Reviewing Officers, The representations

should not be added to the CR Dossiers. While finalis- -

ing the representations the following points should be
taken into account :— : :

(a) If it is found that the remarks were justified
- and the representation was frivolous, a note
will be ‘made in the confidential report of

the person concerned that he did not take .

the remarks in good spirit. "

(b) If the competent authority fecls that there is
not suflicient ground for interference, the
representation should be rejected and the
officer informed accordingly.

() If it, however, fecls that the remarks should
be toned down, it should make necessary
entry. separately with proper attestation at
the appropriate place in the report. The cor-
rection should not be made in the earlier
enlries. : :

(d) If the competent authority comes to conclu-
sion that the adverse remarks were inspired
by malice or were entirely incorrect or un-
founded and therefore deserve expunction,
who should score through the remarks, paste
it over or obliterate it otherwise and should
make an, entry with its signature and date
stating that if had done so. But before doing
s0, it should bring it to the notice of the
Hcad of the Department or Office if it is
an authority other than these.

- ) ‘

11. A copy of the order issued

‘ ] . on such re -

taUOpg ,against adverse remarks and mcmorlz)ll;fgle:n
awarding punishment, if any, in disciplinary/vigilance

cases should be placed in the both copies of the C.R

dossier in the Central Off
ce and :
the reports are to be kept. or other offices where

12. All Reporting Officers

register to enable them to record their  observations

are required to keep a

—5R— A ~
30 _R¢4-

and instances of good and bad work as they ccecut
from time to time.

13. Apart from the adverse remarks in the conti-
dential reports, in case it is noticed at any time that
there is a fall in the standards df an Officer in reiation
to his oast performance as revealed throught the
assessmgnt, his attention should be drawn (o this
fact so that he can be alerled for improving his per-
formance and does not suffer in his service prospects
-without kfiowing about the deterioration in his per-
formance.

A

14. The general policy should be to discourage
the practice of granting letters of appredintion  or
notes, of commendations to Govt. servants and p.acing
them in the C.R. dossicrs. Exception may, however,
be made in the following cases :

(i) Letters of appreciation issucd by the Govern-
) ~ ment or a Secretary or Head of Deptt. in
respect of any- oufstanding work done may

‘be placed into the C.R. dossicr;

(i) Letters of appreciation issued by special
. bodies or Commissions or Committees, etc.
or excerpts of their reports expressing appre-
ciation for a Government servant by name
may also be place in C.R. dosier; and

(iii) Letters of appreciation from individual non-
officials or from individual officials (other
than a Secretary or Head of Deptt.) may go
in o the confidential report dossier if con-
fined to expressing appreciation for services
rendered far beyond the normal call of duty
and provided the Sccretary or the Tead of
the Department so directs. '

Appreciation of work should more appropriately
be recorded in the annual confidential report rather
than in such letters of appreciation which do not give
a complete perspective of the employee’s good aund
bad points. However, the mere fact that a stray letter
of appreciation goes into his C.R. dossicr does not
give the officer undue advantage in the matter of pro-
motion which is governed more by consideration of
general and consistently high performance than by
occassional flashes of good work.

(Min. of HA.OM. No. 51/5/72-Esstt (A) dt.
20-5-72 paras 13.1, and 2 as circulated by

Central Office No. 14/1/77-EC V
2541977, /1/ ,C’\HI dated
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16. 1f on the date DPC of Govt. servant is under
ispension Of discipliilary/criminal court proceedings
gainst him are contemplated or pending, the findings
f *the DPC in regard to his crossing of EB stage
hould be placed in 3 sealed cover. The sealed cover
hould be opened after conclusion of the proceedings.
¢ the Govt. servant is fully exonerated the recommen-
ations may be implemented by the Competent au-
hority who may lift the bar refrospectively from the
iate recommended by the DPC. In that case the Govt.
ervant shall be entitled to arrears of increment(s).
n case, however, the proceedings do not result in com-
plete” exoneration of the Govt. servant, he cannot be
Allowed to cross the E.B. from a retrospective date.
His case will be considered by the next DPC which
meets after final orders on the bsis of the proceed-
ings have been passed, and the Committee will then
consider him for crossing the bar from 2 prospective
date. While doing so the Committee will take into
account the order passed in the conclusion of discipli-

nary proc;edl%s.

17. The following time schedule may be observ-
ed in processing the cases for crossing the efficiency
bar :— ’ : A

-~

8 .

___-’___———-———;

Month in which BB cases Months during which the date

- ghould be considered by of crossing of EB falls
the DPC . .
January January to March
S Apit - ‘April to July
" July . August to October

October .+ . November to December

.,,.-______._..._‘__,_.._._.

“In the event of DPC being convened after a gap
“of time following the date on which the Govt. servant -
became due to cioss the EB, the Committec  should
consider only those CRs. which it would have consi-
dered had the DPC been held as per prescribed' sche-
_dule, In the event of & Govt. servant being found. un-
"t to cross the EB from due date, the same DPC

‘would be competent to _consider the report for the sub-

sequent year also if available, Thus the same

hether the Govt. servant is fit to

‘ could ,examine W
cross the EB from the next Successive years also.

29014/1/76-Estt(A) dt:
11076, and No. 29014/3/84-Estt (A)

4.9-84).

(DP&T OM. No.
¥
SECTION 6'—-—PROMOTIONS

omotion, the posts are classi-

1. For purpqsés of pr
fied as follows :—

G) Selecltio'n 'pdsts——-l’fomotions to these posts

are made by selection based op merit-cum-
seniority: The minimum- service requirs
eligibility for promotion ;sl_xall be as indica

ed for -

.. . I . } . A - -

. . _
~3Q’" o LW

in fhe Recruitment Rules for the post or if .
there is no such provision in the Recruitment -
Rules as decided by Government from time

to time.

(i) Non-selection Posis—Promotion. {0 sach
posts are made on the basis of senioxity sub-
ject to the rejection of the unfit. A person
eligible for promotion to such a post on the
basis of his seniority in the Jower grade may
be assesed by the Departmental Promotion
.Committee as fit for promotion if his service
record for the last 3 t0 5 years is found satis-
factory, there is no vig’tlance/dis_ciplinary
case againt him and integrity certificate has
been issued in his favour. A departmental
examination, qualifying or compelitive, may
be prescribed as metbod for  determination
- of fitness, in addition to evaluation of setvice

record.

2. The principal selection and non-selection  posts

in the CPWD are listed below :—

Non-selection Posts™

Group A
Director General of Works

Additional Director General of Works

Chief Engineer (Civil/Elect.lD.D.G,

.

Chief Archifcct

’ Additional Chief Architect 1

: Superinte’nding Engineer . Suprin_lcnding Engineer
Senior Architect (Selection grade)

Director of Horticulture/Addl. PDirector .
of Horticulture !

Executive Engineer (from the grade of Executive Engineer
Assistant Engineer) (from the grade ©
! Assistant Executive
Epginccr)
Architects (from the

Architects (from the grade of Assu;

., Arch) grade of Dy. Architect.

Dy. Director of Horticulture

Group B
Assistant Engincet

Assistan( Architeet

Asstt, Director of Hortigu\turc

e SR




A e T
N

= — -5

16. faariva stvarfa afikr £ $5% 5 ardva £ afy e
A frdame § ar gas faeg SERIEIEETE SRyt

- A FEAAE FqT S afrifr i g Aw arx

F © qag 7 faarier fafy afafy £ Frosst ) Haaz
WG F WGAT AR 1 K144 F Faowd £ TERT & e
AR HY G0 M7 ARG 1 AfE g s mET Y
TAFT TOAT ST & A qew ARFT g fani srafy
afufa gra fawifa Y 7% arde ¥ v R 03 iy afgy

. BT ST FHAT & TA AT & G FAI19 Fagfg (@)
. & AR F fAC g1 B 1 fg ot gl FTAE & qformy

TR FAAL A QO &9 SOTR 7€ 7T T A7 98 &

- arfer &Y ardt & 2aa Q7 9% 7oA F wTAky ag @ o

AEAT L SHF AR VAT F e qe e e gt
F QU d57 ey oprelt iy S afafy g P
fpar st st a fedt sranit ardve ¥ e A9 rewd
T AR foqr AU %y TaT A awa wiwly EERIEIRES
FAAEY A AR 92 G A2k ) oy F <A |

17. TR A G F37 & A1 02 A8 794G g
frrafafas ama @ et o e fer smar ifg -~

g frad frarir Mwfaafly g R semr Qg
B Tl g A HiAl 9T AR A A are
\ faar faar sran %Trf‘a& ATy &
BCEri QA A A wrs
g % o i g
ST X e N AT
AFZAT &)}\\%m"wﬁﬁmﬂ;}

. afg fasriia ety aﬁrfa?mﬂ FRATY FT WAy

TREA R IT AT T o Fafy & g s araffy
RIT I AqATT FRNE 0T frare F 24 forr ¢ 7g fawria
safafufy 55 fratfa aas g # aqEmedd e
TN T FHAY F1 37 ardE T as@r QA ea |
f@q AN qrg 0 A fealfy 7 T3 fawrir Sy ofafy
a1 % a0t A fedle afs gren Y, @ 97 7o ) Frae a8 f
faq ot aam i1 gt svre T8 Frarivr srwfr ufafy ag
I sl 6 20 aeard sdand s gaadt awl 7 |

FAT-AG T F & 70 7177 & oy gt [wifs i

T fa AT K EAT 18-10-76 %1 FraTers qa gaut 29014/
1/76/€aAT (T) a1 F3aim 4-9-8.4 w7 WATAT F19T e
29014/3/84-Ta1971 ()] :

AT 6 Sl

L et & s ¥ odi B freafafas e & affga
foar mar § = . "
(i) 2w qz-57 wdf av Nakr dvaar ua afoss o

HATATT 9T 47 Gy Y ey 3, shvefey & Jwagar
P(N)439CPWD—9 '

el
# Qg s ¥t o A well et 7
Wt Sfefaa gt gy @i i< afx wdf
QT A v gy v 2 AT A
| AT 7T S F i 1) T8 7g grity

RETNA T~ W& 0 SHAf, apivn ) ez
feq std o wd & wa, afosar § amarce @)
W R o 02w F afesar s g Ty
T3 el B o are enfr 7 Frator frvrig
srafir afiafi grer frr ang sk 9 e & fow
T ITLF AT ST S gAY Faw T P
fod 3% 5 a9 @ wewseTs g
T § M gy fyew GahaT/sqmatag
T TR war ad &R weafiar
TAT UH FAH @ K st femr oar
81 331 Fomrd 2 qenia & afafor o framim
T g At st 8 ftor 3
A% 3 57 F fatta 81 s g 3

2. &7t @F foabor fram o qor waw @ gavea

T AT g A o g ; o?
- y \:
NI 9 FATHIT 97
— e
w9y o' _ :
b qgifdms

- frater gofdos
{® KT (fafer/dem) /

SE-AGfETF
T A
A AT ATEGF
‘ : welerF Fofifire
: (ST o =)
FEWTH AT afess aregs
SUW frdww/afifom wam
fRuT srvas it '
(Fgmm Shfre 5 g2 w3 "o
(wgrag, srivrs
TR & = )
YT (37 A1 gF &
| AL T B
AW gy-FrRuw . :
IE W |
- TEEE
WF  aegF |

TAM AEIF FRwe




